\ 4
A
Centiral administrative Tribunal
Principal Bench
4
08 No.220%/2001
New. Delhi, thls the 9th day of August, 2002
Hon ble Shri 5.4. T.Rizwvi, hcmbv“ (H;
Hor“ble Shri uhunh*“ Raju, Member {(J)
ahrl Nawab Singh
Sub Iﬁaptbtov o. 757/D
R/ Alrport Police Linas
Meahram Hagar
Dalhi.
e e APDlicant
(Bhri M.K.Gupta, AAvVocate)
VEirsus
1. The Commissionsr of Police, Dslhi
Folice Meadguarteirs
I.RP.Estate, Hew Delhi-110002.
[\ . The Joint Commissioner of Police (Operations)

Folice Headguarters

IT.F.Estate, New D@lhiw110002~

{arvir Singh, Advosate - |
r1 Lakhi Ram, Departméntal

On  an  application mads, the learnsd counsel for  the

applicant is permitted to withdraw the application which is
S accordingly dishissed as withdrawn.
N (Shanker Raju) (S.A.T.Rizvi)

‘ Membar (J) Membar ()

Jsiyam,




